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This miscellaneous application is filed seeking withdrawal of the 

appeal in the light of Litigation Policy Circular No. 390/Misc/163/2010-JC 

dated 17.08.2011 as amended by Instruction vide F. No. 
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390/Misc/116/2017-JC dated 22.08.2019 issued by the Board.  

Accordingly, the miscellaneous application filed by the Revenue is 

allowed and appeal is dismissed as withdrawn under Litigation Policy No. 

390/Misc/116/2017-JC dated 22.08.2019. Miscellaneous application filed 

by the Revenue and Cross objection filed by the respondent are 

disposed of. 

(Dictated and pronounced in the open court) 

 
 

 

 

      (S.K. Mohanty) 

            Member (Judicial) 
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